RAJYA SABHA [29 July, 2005]

mentioned it. ...(Interruptions)... He has also written to me. ...(Interruptions)...
And we are very seriously considering that. The change is required in just one
sentence in the Representation of the People Act. We would be doing that. So,
along with the NRIs, those who hold Indian passports that whenever they are
present, when the election takes place, they will, subject to clearance from the
Election Commission; we are considering their demand.

MR. DEPUTY CHAIRMAN: Now, the question is:

"That the Bill further to amend the Citizenship Act, 1955, be taken

consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clauses 2 to 6 were added to the Bill.

Clauses 1, the Enacting Formula and the Title were added to the Bill.

SHRI SHRIPRAKASH JAISWAL.: Sir, | beg to move:

That the Bill be passed.’
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The House is adjourned for lunch till 2.30

p.m.

The House then adjourned for lunch at twenty-eight minutes past one
of the clock.

The House re-assembled after luncn at thirty-two minutes past two of
the clock,
THE VICE-CHAIRMAN (PROF P. J. KURIAN) in the Chair.
PRIVATE MEMBER'S BILLS
The Prevention of Pushing and Forcing Girl Child into Flesh
Trade and Immoral Traffic Bill, 2G05

THE VICE-CHAIRMAN (PROF. P. J. KURIAN): Bills for introduction. Shri K.
B. Krishna Murthy. Not present.
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The question was put and the motion was adopted.
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The Prevention of Heinous Crime and Barbarous Cruelty Against
Women Bill, 2005
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The question was put and the motion was adopted.
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The Unorganised Labour and Agricultural Workers (Welfare)
Bill, 2005
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The question was put and the motion was adopted.
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